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THF; MINISTER OF FINANCE 
(SHRI PMNAB MUKHERJEE): (a) 
and (b). Gavernrrtm t's discussions with 
President of the World Bank, Mr. 
Clausen, who visited India from 
January 18-23, 1982, covered a wide 
range of development issues and poli-
cies including India's r elationship 
with the World Bank Group. The ex-
change of views has lect to a bt=tter 
appreciat:on on the part of the World 
Bank group of the country's progress 
and its development needs. 

(c) No, Sir. 

(d) Does not ari se. 

Strikei in Textile Mills of Bombay 

40. SHRI GEORGE FERNANDES: 
Will the Ministe r of COMMERCE be 
pleased to s tate: 

(a) what is th e t otal loss of p r oduc-
tion of tex tiles consequent t.' !:JOO the 
strike in the text:Je mills of Bombay; 

(b) whether Government had tnken 
any steps to a v r t the strike by ini-
tiating negotiations on the dE: mands ; 
a nd 

(c) if not, the r easons therefo r? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
P. A SANGMA): (a) The loss of pro-
duction in textile mills in Bombay is 
estimated at roughly 100 million metres 
of cloth per month on acco 11nt of the 
general strike from 18 January 1982. 

(b) and (c). The State Government, 
which is primarily concerned with the 
matter has appealed to the workers to 
resume work. 

Import Duty on Soda Ash 

41. SHRJ SURYA NARAYAN SINGH: 
Will the Minister of FINANCE be 
Pleased to state: 

(a) whether it is a fact that Govern-
ment have raised the imports duty on 
soda ash in order to discourage the 
di,scnminate import of this chemical; 

(b) if so, the d et ails the reef; 

(c) whether it is a fact that ind ige-
nous price of soda ash is m uch hi f£ he r 
than that of imported soda ash; 

(d ) if so, the details a~1 d reasons 
therefor? 

T HE MINISTER OF STATE IN T HE 
MINISTRY OF FINANCE ( SHRI 
SAWAI SINGH SISODIA): (a) and 
(b). With effec t from 13- 1- 1982 import 

duty on soda ash h as been restored to 
the sta tutory level of 80 per cent ad-
v alorem from the previous existing 
concess ional rates of 25 per cent ad-
va!orern on the dense variety (!Tld 45 
per cent ad-va lorem on the light 
variety. 

(c) and (d ) . Most of the im ports of 
soda ash in the recent past nave been 
of the light variety. The c.i.! . prices 
of t his va riety of soda nsh ;:ire now in 
the range of US $ 100 to 120 per t rmne. 
With the increased ro.te of cluty, the 
landed prices would be in the ra~ge or 
Rs. 2029 to Rs. 2425 per tonne . The 
ex-works prices of indigenous soda ash 
(light) are reported to be in th.; range 
o! Rs. 20 50 to Rs. 2207 per tonne . The 
high cost of raw materials, utilities 
and transport are ciaimed t o be the 
factors responsible for the curr-cnt level 
of indigenous prices . 

Plan to Tap Petro-Donar Market for 
Investment by Indian States 

42. SfIRI s. M. KRISHNA: Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that n num-
ber of Indian States ar .! planning to tap 
the petro-dollar market for investment 
in their development project s; 

(<b) if so, whether the Central i s help-
ing the States in their efforts by p ro-
viding suitaible infrastructure by waY 
Of oPening offices in various capitals 
of OPCE countries to channe:lise flow 
of mone-v .•• etc.; and 
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(c) if so, which of the States have 
been able to get petro-dollars for their 
developmental schemes? 

THE MINIS"J:ER OF FINANCE 
(SHRI PRANAB MUKHERJEE): (a) 
Yes, Sir. Some State Governments 
ex;>ressed their desire to establish 
proj ects in terms of fhe facility creat-
ed fo r investment fro m Oil Exporting 
Developing Countries. 

(b) Suitable guidelines have been 
isued to the state Governments em-
phasising the need to attrac t surh 
investments within the context o~ Plan 
allocations and also the need to under-
take adequa te preparatory work before 
delegations can be sent to the Gulf for 
negotiations. An office of t he Ind ian 
Inve:stment Centre has b een opened 
in Ab u Dh abi is assist in the promn-
tion of in vestments from the Gulf. 

(c) While some projects are under 
va rious stages of negotia~ion or dis-
cussion, no firm proposal has yet been 
submltted t" the Centre seeking ap-
proval. 

Gold Control Act 

43 . SHRI KRISHNA KUMAR GOYAL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether it is a fact that Govern-
ment propose to recast the ~ntire Gold 
Control Act so as to make it beneftcial 
to the industry and consumer: 

(b) what is the estima~d annual 
total requirement of gold in India; 

(c) whether G vernment have seen 
the press reports that the present Act 
has become an instrument of haras-
sment and corruption neither beneficial 
to the trade nor the consumer; and 

(d) the steps proposed hy Govern-
ment t() remedy the situatirrn·i 

THE MINISTER OF STATE IN THE: 
MINISTRY OF FINANCE (SHRI 
SAWAJ SINGH SISODIA): (a) to (d). 
The obj ectives of the Gola (Control) 
Act, 1968 broadly are:-

(i) curbing the general demand 
tor gold from the public wi:h a view 
to reduce it progressively; 

(ii) to serve as an economic-
measure to su pplement other pre-
ventive measur s; to make circula-
tion of smuggled gold difficult and 
its detection earlier by extending 
the c·.:rntrol over gold beYond .the 
stage of import. 

The obj ectives fo r which the Gold 
Control Act was brought into effect ar e-
still relevant. At present th2re is nfr 
proposal under considera lion of the 
Government to recast th entire Gold 
Control Act. 

The Government have seen Press 
Reports in respect of a Seminar on 
Problems of Prec:ous Mel a ls recently 
held at Bombay wherein, inter alia, 
certain refe rences were made regard-
ing the working of Gold Control. 
Amendments of the Gold Control Act 
and the Rules made thereunder have 
been undertaken from time to time in 
the light of Court pronouncements and 
to meet the genuine difficulties o! the 
trade and the general pubUc. The 
matter is also kept under constant re-
view. Specific complaints relat:.ng to 
harassment and corruption are duly 
investigated for appropri;ite action on 
the merits of each case. 

(b) No official estimate in regard to 
annu.al total requirements of .i;old iil 
India has been made. 

Grant of Licence for New Commercial 
Bank Branches 

44. SHRI S. B. SIDNAL: Will the 
Minister tp,~ FINANCE be p!cased to 
state: 

(a) whether the Reserve Bank of 
India has evolved new policy for grant-




